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RE: NOTICES OF ADJOURNMENT MOTION AND
SUSPENSION OF QUESTION HOUR
Prime Minister™""""™ ™™g statement at Ayodhya regarding
construction of Ram Temple
...(Interruptions)

Title: Notices of Adjourment motion and suspension of Question Hour on the issue of the Prime Minister's statement
at Ayodhya on 1 August, 2003 regarding construction of Ram Temple to which the Prime Minister responded
(Motion rejected by the Speaker).
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SHRI BASU DEB ACHARIA (BANKURA): Sir, we have given notices for suspension of the Question Hour.
...(Interruptions)

MR. SPEAKER: | have received several notices on the issue regarding the statement made by the Prime Minister at

Ayodhya on 15t August, 2003 with regard to construction of Ram Temple. This issue is no doubt an important issue.
Therefore, | would like to listen to a few Members who want to say why this becomes an Adjournment Motion. | may
not be in a position to allow all the Members who wish to speak on the issue.

...(Interruptions)
SHRIV. DHANANJAYA KUMAR (MANGALORE): You allow them after the Question Hour, Sir....(Interruptions)
MR. SPEAKER: Normally we do that.

...(Interruptions)
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SHRI' V. DHANANJAYA KUMAR : Sir, you allow them only after the Question Hour, not now. We should uphold the
ruling of the Chair.&€] (Interruptions)

MR. SPEAKER: Please remember, Shri Dhananjaya Kumar, we have decided that normally such issues should be

taken up during 'Zero Hour'. This being an important issue, | have given my special consideration to this. From each
party that has given notice, | will allow one Member to speak, preferably the Leader of that party. We start with Shri
Priya Ranjan Dasmunsi from the Congress Party.

| would request the Members to be very brief because | want to go to the Question Hour as early as possible.
=i IStw Wi I gy Ared (iR @ sreEs wEiRy, #9 ae W wRrE wwE R 218€) (=aEeE)
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SHRI'V. DHANANJAYA KUMAR : Sir, we humbly request you to take it up after the Question Hour. ....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, if your decision is questioned every time by them,
what do we do?

MR. SPEAKER: Shri, Dhananjaya Kumar, | have already given my ruling. | have permitted a Member to speak, in



the larger interest of conducting the business in this House. Please sit down.

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, at the outset, | would like to make it clear from our Party's side
that we have no desire or intention to disrupt the proceedings of the House. | am glad the hon. Prime Minister is
here.

This House has been upholding a great tradition from the past Lok Sabhas that when the House is in Session, once
the official policy line on any issue is stated in the House by no less a person than the Leader of the House and the
Prime Minister himself, questions are not raised on those issues outside the House to create suspicions,
apprehensions and doubts among the public.

It is not a crime if any individual or Minister or Government responds to any dream of any individual in the country.
We know that Graham Steins had a dream of living to serve the humanity. His dream could not be fulfilled. We
could not address that dream of his. We know about the dream of the unemployed youth of this country of getting a
job. They are not getting jobs. We could not address that dream of theirs. We know about the dream of the people
belonging to working class community who are getting retrenched everyday because of closure of industrial units.
We know about the dream of the people belonging to farming community who are committing suicides. We could
not address those dreams, nor could the Government.

| cannot question somebody if he responds to somebody's dream, be it of a religious leader or of any other
individual. As per our traditions, we always give respect to departed souls. However, it is unfortunate that on August
1, at Ayodhya, during the course of the cremation of Mahant Ramachandra Das Paramhans's mortal remains, the
Prime Minister and the Leader of the House had to make that statement. He himself took the House several times
into confidence on this very important matter saying that the disputed site of the mosque and the temple is in judicial
process and that the Government shall abide by either the judicial verdict or a negotiated settlement.

From our party, the Leader of Opposition made it clear that we shall abide by the judicial verdict, and that if a
negotiated settlement is reached with the sanction of the court, we would have no objection to that. On such an
occasion, the Leader of the House has to take the entire nation into confidence - all the religions, sects and groups
- to uphold the Constitutional commitment of secularism so that the nation emerges stronger with its secular fabric in
the world community and civilisation. At that juncture, the hon. Prime Minister chose that solemn occasion of
cremation of Mahant Ramachandra Das Paramhans and made a sort of declaration, as is reported in the
newspapers.

Not only the Prime Minister, the Deputy Prime Minister also made statements. Please remember that he is not the
Deputy Prime Minister alone but he is also the Minister in charge of the internal security of the country. He is in
charge of protecting the harmony of the country and of fighting the terrorists. Both of them chose this occasion to
make such statements. The Prime Minister is the Leader of the House. He is not merely the Prime Minister of either
BJP or NDA, he is the Prime Minister of the millions and millions of Indian people comprising all religions, sects and
faiths.

If the Prime Minister chose that particular occasion to say that the Ram Janmabhoomi will have the temple very
soon, it not only affects the minds of other sects and other people, it disturbs the negotiated process of settlement,
which the Prime Minister has placed many times. It is also prejudicial to the on-going proceedings of the Judiciary
which is looking after the whole thing in an objective and transparent manner. If they get an impression that the
Leader of the nation is holding this particular view informally in the emotionally surcharged atmosphere of the
cremation ground where the people came, to further foment and put the fuel again, | think, this is really surprising,
unfortunate, uncalled far, unprecedented and detrimental to the dignity of the House when the House is in Session.

Therefore, Mr. Speaker, Sir, from our party, we have given this notice of Adjournment Motion not with a view to
create disruption in the House but with the sole demand that the hon. Prime Minister must take the nation into
confidence once again. Unfortunately, | am sorry to say that the hon. Prime Minister is on record having changed
nine to ten times his statement made outside, by the PMO clarification...(Interruptions) Mr. Speaker, Sir, | would like
to put it on record...(Interruptions)

MR. SPEAKER: Hon. Members, please sit down.
...(Interruptions)

MR. SPEAKER: The Prime Minister is there. Please sit down. He would respond.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: We are for temple, we are for mosque, we are for church, and we are for amity
of people also....(Interruptions)



MR. SPEAKER: Now, Shri Somnath Chatterjee.
SHRI PRIYA RANJAN DASMUNSI : Sir, | will conclude in a minute...(Interruptions)
MR. SPEAKER: Hon. Members, please resume your seats.

SHRI PRIYA RANJAN DASMUNSI : | am thankful to the Prime Minister for having agreed in the House, through you,
Mr. Speaker, on my Privilege Motion as to what he said in the House and what he said in Goa, on the issue of
Guijarat...(Interruptions)

So, | would tell you, Mr. Prime Minister that if every time you say something outside and clarify it within 48 hours, it
not only pains you and us, it pains the entire nation. The whole credibility of the leadership goes down. Therefore, |
request, you to please, once and for all, make your statement very clear and solid...(Interruptions)

st v faed fra (Reely) © snuat s #fte @ ar # & 1 &, gaat aon HY €] (@aam)
MR. SPEAKER: Hon. Member, please sit down.

SHRI PRIYA RANJAN DASMUNSI : | would only like to know the durability and the credibility of the Prime Minister's
statement...(Interruptions) Should we take it as 24 hours or should we take it as three months or should we take it
as five years? Otherwise, we cannot check every alternate day. It is my submission. He should categorically state
as to how long his statement is going to last. ...(Interruptions)

MR. SPEAKER: Now, Shri Somnath Chatterjee.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, this is becoming too much....(Interruptions)
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SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, probably, this is the first time that | have ever given a notice for
suspension of Question Hour along with an Adjournment Motion because | feel that the developments are not only
disturbing but also dangerous.

This is an issue which has been agitating the people's mind for a long time, and suddenly we find, taking advantage
of a very sad occasion on the passing away of the religious saint, the hon. Prime Minister addresses a public
meeting. There is a rostrum. There are loudspeakers. And, we find all that over television. A public meeting is held
when the funeral pyre is on. It was already lit and it was burning. What is the intention behind it? It is to try to utilise
the occasion to rouse some communal passion, religion passion. What else can it be?

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, this is not the Adjournment Motion...(Interruptions) He is
raising all types of questions...(Interruptions) Tomorrow we are having a debate on Ayodhya. He can raise it
there...(Interruptions) This is not the way.

SHRI SOMNATH CHATTERJEE : Although the Prime Minister of India, Shri Atal Bihari Vajpayee can
reply...(Interruptions)

MR. SPEAKER: Let us keep an atmosphere in the House which will be good in the interest of transacting the
business of the House. The hon. Prime Minister is going to respond.

...(Interruptions)
SHRI SOMNATH CHATTERJEE : | am respectfully requesting the hon. Prime Minister to respond. ...(Interruptions)
MR. SPEAKER: Please go ahead.

...(Interruptions)



SHRI SOMNATH CHATTERUJEE : | am very happy that he has come; | am thankful to him. He has realised the
importance of it. He has come on his own. This is what we expect of him.

Why are we saying all this? Apart from what has been said already or apart from the matter which is pending, the
type of statements which are made by the side of the funeral pyre are bound to have some effect on the Judiciary.
The hon. Prime Minister said that he was vowing - it was not a mere rhetoric in front of the pyre - that they would
strive towards the cause for which Mahant lived. This is the type of statement that was made.

| am not reading other items. | have also got a Hindi paper; | do take it that it need not be translated. He said this: "
I T I W I ARR F1 Frafor wagw Sft Y oift gt off, SR emm oA " |
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SHRI SOMNATH CHATTERJEE : The hon. Prime Minister placed the construction of Ram Temple at Ayodhya as a
befitting tribute to the late Paramahans Ramchandra Das. He said that there was no hurdle in the way of
construction of Ram Temple and that the long cherished dream of the Mahant could not be ignored for long. What
was the dream? | believe the dream was to build a Temple at that particular place which is the disputed site and
which is in question before the country today. How can he make that vow there?

In the presence of the hon. Prime Minister, the Deputy Prime Minister has said that no power could stop this. The
hon. Deputy Prime Minister said this. Another gentleman who was present there, who was either the RSS Chief or
the VHP Chief, said that nobody should vote for a person who opposes the construction of Ram Mandir. Therefore,
what was the purpose behind all this? It was only trying to utilise the occasion for narrow political ends and for
electoral benefits. That is why they even roused the communal passion and roused religious frenzy. This was the
real objective.

| would like to know this from the hon. Prime Minister. He must have felt disturbed. Therefore, what occasion he
takes for giving clarification? Yesterday we were asked as to why we should raise it, since the Prime Minister has
given a clarification. Some papers, which we know whom they represent, obviously asked this. But where did he
give the clarification? He gave the clarification at the BJP meeting, where | find Dr. Vijay Kumar Malhotra standing
in the fourth row!

Tens HEIEd | OS54 a1 ¥ |7 99y 27

SHRI SOMNATH CHATTERJEE : The other MPs from Delhi are getting priorities or preferences over him. That is
very significant! He was looking from behind!

He chose a BJP meeting to give the clarification. Therefore, he realised that this is a matter which required
clarification, and that he had crossed the Lakshman rekha.

Therefore, we demand that he should not only make it clear, but he should also express regrets to the country, for
trying to rouse communal passion by the side of the funeral pyre. | think, this is the first time in India it has ever
happened that a funeral is being utilised for political purposes. It was done by no less a person than the Prime
Minister himself and also the Deputy Prime Minister of this country. We strongly condemn it. We demand the Prime
Minister's statement and we would like to seek clarification.

MR. SPEAKER: | request the hon. Members to be very brief because | would like to take up the Question Hour. | am
going to permit a few hon. Members; | am not going to give the opportunity to all the Members, excepting those
Members from the Parties which have given notices for either suspension of Question Hour or for moving an
Adjournment Motion.

Now, Shri Mulayam Singh Yadav.
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MR. SPEAKER: | give you two minutes. Please conclude immediately thereafter.

... (cTaEm)
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MR. SPEAKER: | have already requested the Prime Minister to make his statement on the issue. Please sit down.
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SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, the Prime Minister is saying different things on different
dates.....(Interruptions) He is bringing down the dignity of the Office of the Prime Minister..a€, (Interruptions)

MR. SPEAKER: The Prime Minister is doing exactly what he is expected to do. You can go ahead with your
statement, Mr. Prime Minister.

...(Interruptions)
MR. SPEAKER: Please do not take on record. what Shri Acharia says . Nothing is to be recorded.
(Interruptions) &€, *

MR. SPEAKER: Every minute, you are standing up and trying to disturb the Prime Minister. This is not desirable.
D TAM?

# Tt & e § DA T U B TEH | Y A U Pl e WA v m M Fra g mm A da RN I I EIWM A B
forgl # S@r Wt Adar g, Aradr ff Awar gl

Mr. Prime Minister, please go ahead.

it areet faErd arsrddt - e & U W e e Fa g1 g¥ifere #1E wdewa g el e 81 gfiferg wwn &1\ anft aw
1 g3 & TS Sft I ofiRre A ¢ gY &, Arft g1 | |y Mg I wme @ fog wmfia w) Rl s saet g7 W R 9% wE
G fF ST ST WOAT A1 98 X1 BN, €9 I§ AT PR &, A fhelt #r amuRy 7 @t iRyl 7w @ A 7 ww [ Afw b vl ik e\
O IR FE gD ¢ 6 AR B T & 1 & WA &1 T 9@ 99 ey a7 w69} T & fog iR v & gee w9 @ foe ar e
AT W BI$ fad1 WY, I8 SR =S Al 78] gactl| 3@ A T/ H W18l AR AN IHEO 8l IR S8l el AIY ASTE BT HGrorer &t A
&, 981 ¥ SrATe WHET & aR H WI0 HRaA1? 8 iR § € 9 P, & e de R | &l 7 Aufiere $9 7El 8 IR gHN Sg & A
A5 WK ® 3R SHST ATH! R HRAT AT | HREC R Sl AT g 98 g3, &9 el & | Faar 9t W& &, 7 Al ? fbas €39 & 9 € 9|l
3T A% & B W@

e WEIRd, 19 5% SfEY| Y I8 98 €, WA &F T8I Wdd | IH T B Heddl HiA 6 sremn § wxg & 5w, @ @t offs sk @
af¥rd &), gt A1 & gema g oft @t wad S €|

AfF § Fea € 5 Wt 7ol &1 A9 B T 21 R R Augd Befl, sw R # w1 weire siew gen smeen, g & off|
* Not Recorded

SHRI SOMNATH CHATTERJEE : As we are not satisfied with the hon. Prime Minister's reply, we are walking out in
protest. ...(Interruptions)

11.40 hrs.
(At this stage, Shri Somnath Chatterjee and some other
hon. Members left the House.)

...(Interruptions)
MR. SPEAKER: No clarification on this issue now. The hon. Prime Minister has given the reply.

...(Interruptions)
MR. SPEAKER: Question No. 201.

...(Interruptions)

MR. SPEAKER: Please keep quiet. Keep silence in the House. The hon. Prime Minister has finished the reply on



this issue.

...(Interruptions)

MR. SPEAKER: | have taken up the Question Hour now. No further clarifications on this issue. | have concluded
that issue.

...(Interruptions)
ST HHAR AEIAT © 3108l AEIey, I=BiF Hel & yeu-He Al ¥ 31| ga #30 Sft 3 vae ¢ el &€ (zaum)
MR. SPEAKER: | am going to give the ruling.

...(Interruptions)

MR. SPEAKER: All the Adjournment Motions, including the one on this issue, have been rejected. Those hon.
Members who want to raise their issues can do so during 'Zero Hour'.

...(Interruptions)

TSy 1 S U, YISd | e4E AeIed, 9@ N #3A ot 7 Hame waE § R, R @il il & dfe oree e @1 1 W 8, 98
T wwer # 4E oman| &€ (F@YE) 3H YER ¥ IR-9R, W WAl W A9 afE Bt @, @ AE @3 FHER gl Es T SRAW # aoE
¥ @ drda FIGR gon 21 A€| (araur)



